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Naila Asif Vs. R. K. Beauty Studio 

PRINCIPAL DISTRICT COURT SRINAGAR (J&K) 

********** 

JO Code: JK00026 

CNR : JKSG 

___________________________________________________________________ 

MP No. ___________/2020 in Civil Suit No: _____________/2020 

D.o.I:   25.07.2020                           D.o.O: 25.07.2020 
 

In the case of: 

        

Naila Asif  W/O Sheikh Salman R/O Sanat Nagar, Srinagar. 

..Plaintiff  

Through:  Advocate Aatir Javed Kawoosa 

          Versus  

R. K. Beauty Studio  Chinar  Heights, 2nd Floor, Baghat  Barzulla  

Near Prime  Public School Srinagar through its Proprietor  Insha 

Muzaffar Ali Wani  D/O Muzaffar Ali Wani R/O Chinar Colony, 

Parraypora, Srinagar. 

           Through: Nemo 

_________________________________________________________ 

In the matter of: 

Suit for damages and compensation. 

__________________________________________________________ 

CORAM:  Abdul Rashid Malik  

__________________________________________________________   

      O R D E R   

Through Video Conferencing 
 

1. The instant suit has been filed by the applicants today through 

virtual mode, wherein plaintiff has pleaded that plaintiff visited 

the defendant on 05.07.2020 at about 12:00 PM and after 

consultation with and upon insistence of hair stylist of the 

defendant, who claimed to be the expert in the said field, the 

plaintiff agreed to take Kera-smoothing  treatment  and  hair color 
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touchup  services for  her hair. It is submitted by the plaintiff that 

as soon as the so-called expert started Kera-smoothing  treatment 

on the hair of the plaintiff,  it got weakened resulting in  abnormal 

hair breakage. The so called expert, without properly  assessing 

the hair texture  of the plaintiff, used  chemicals  which were sub-

standard, harsh, harmful and unsuited to the hair  of the plaintiff 

resulting in friction between  hair strands and as  a result, about 

60% of the hair of the plaintiff got damaged and broke down  

immediately;  that the defendants did not let the plaintiff to go out 

of the Saloon premises, it would be detrimental for the business 

and reputation of the defendant. The defendant even agreed that 

the  loss of hair was due to their negligence  and fault but as soon 

as the condition of the plaintiff’s  hair deteriorated  and worsened, 

the proprietor and workers of the defendant started acting  

arrogantly and denied their liability. As soon as the plaintiff’s  

husband cleared the bill,  the  proprietor  and workers of the 

defendant  made derogatory  remarks, obscene  comments and 

gestures at the plaintiff and her  husband and even harassed  and 

intimidated the plaintiff and threatened  her of dire consequences; 

that the plaintiff alongwith her husband approached the Police 

Station Sadder to register a complaint against the defendant and 

concerned Police Station deployed  one of its officials to look into 

the matter but all in vain; that the plaintiff consulted a 

dermatologist at Florence  Hospital and it was informed to the 

plaintiff that  the only reason for the hair loss and hair damage is 

the harsh and substandard chemicals which have been negligently 

applied in a large quantity by the so called  hair expert; that the 
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damage and abnormal loss of hair has caused severe mental 

agony, trauma, anxiety and distress to the  plaintiff for which   the 

plaintiff is  undergoing  medical treatment and is incurring huge 

expense for the same as well; that due to  unprofessionalism  and 

negligence  on the part of the defendant which has  resulted in  

damage and immediate loss of hair of the plaintiff and consequent 

los of  beauty, the defendant as such is liable to be paid damages 

and compensation to the tune of Rs. 10.00 lacs  for the hair 

damage  and hair loss and Rs 5.00 lacs for the loss of beauty, Rs. 

5.00 lacs  for the  permanent facial disfigurement accused to the 

plaintiff and Rs.5.00 lacs  for the mental pain, agony and trauma  

caused to the plaintiff.  In total plaintiff has claimed an amount of 

Rs. 30.00 lacs as compensation against the defendant on account 

of the damage caused to her hair. 

2. Alongside the suit plaintiff has also filed application seeking 

dispensation of prior  notice, application  seeking permission to 

file the plaint without stamp/court fee and same is allowed. 

Plaintiff  has also  filed one more application for grant of  interim 

relief.  

3. The applications are supported by the affidavits sworn by the 

plaintiff.  

4. Let the plaint along with ancillary applications be numbered and 

registered. Learned Counsel for the plaintiff is directed to submit 

the hard copy of documents as and when the lockdown is over. 

5. Heard and Considered.  
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6. Let the notice be issued in the main as well as application for 

interim relief to the other side for filing of written statement and 

objections, if any. The summons/notice shall be accompanied by 

a copy of this order as well as copies of the plaint, ad-interim 

relief affidavit and others documents on which the plaintiff has 

relied upon and are annexed with the plaint. Learned Counsel for 

the plaintiff shall serve copy of this order along with copy of the 

plaint and  its annexures  upon the defendant  on the address  

given  in the cause title or through virtual mode on WhatsApp 

Number to enable the defendant to file written statement and 

objections. Plaintiff shall also file service affidavit in this regard 

along with proof of service on next date.  

7. The Counsel for the plaintiff shall file hard copies of the 

pleadings along with requisite Court fee and stamp duty 

immediately after the Courts resume physical hearings. The 

defendant is free to  file written statement and objections  to the 

plaint as well as application for interim relief  through virtual 

mode  on  email ID srinagardc@jk.gov.in  and the hard copies 

whereof shall be filed immediately after the Court resumes 

physical hearings at  District Court  Complex Srinagar.   

8. Put up on 11.08.2020 for filing of the written statement and 

objections, in the mode and manner as directed hereinabove. A 

copy of this order shall be forwarded to the Counsel for the 

plaintiff for compliance and also for filing of the service affidavit. 

The application seeking dispensing with the requirement of notice 

shall stand disposed of and shall form part of the main file. Copy 

mailto:srinagardc@jk.gov.in
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of this order shall be forwarded to the Counsel for the plaintiff 

with the direction to serve the same upon the defendant along 

with copies of the plaint, copy of the application for ad interim 

relief, and the annexures relied upon by the plaintiff.  

 

 

                                      (Abdul Rashid Malik) 

                Principal District Judge, 

          Srinagar. 

25.07.2020 

(Yousf) 
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